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THE PRESS COUNCIL (AMENDMENT) ACT, 1970
\ : - No. 6 oF 1970

[31st March, 1970]

An Act further to amend the Press Council Act, 1965.
‘ \

BE ¢ enacted By Parliament in the Twenty-first Year of the Republic
of InC a as follows;—

\ .
Sh]ort 1. { ‘his Act ‘may\\be called the Press Council (Amendment) Act, 1970,
title.- \ '
Amend-

2. In the long tit}\e to the Press Council Act, 1965 (hereinafter refer< g4 o 1965,
{Eg’; t(i)tfle red to as the principal Act), after the word ‘newspapers”, the words
“and news agencies” shall be inserted.
\
i }
Q’é‘:{“d;f 3. In section 1 of the principal Act, in sub-section (2), the words
section 1, ‘“‘except the State of J%\xmmu and Kashmir” shall be omitted.
“ )
Inser- . 4. In Chapter I, aftet section 2 of the principa
;‘g“: soe.  tion shall be inserted, namely:—
tion 2A. ) }

1 Act, the following sec

\
Rule of “2A. Any I‘E‘ferenﬁle in this Act to a law which is not in force in
fi?)l,lf “;‘;;i' . the State of Jammu dnd Kashmir shall, in relation to that State, be
Wti‘ig construed as a refereﬁce to the corresponding law, if any, in force
e in that State.”. :
not ex- . \
to - ’ §

tending
\
Jammu \
and ’ i
Kashmir, : \

}

3
El‘(”l:f‘g;‘" 5. For section 4 of the pri%cipal Act, the following sections shall be
new substituted, namely:— \ ‘
sections

for sece \
tion 4.

ggl’l“%‘;“ ‘4, (1) The Council shall consist of a Chairman and twenty-six

the : other members, : y
Council.

1
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(2) The Chairman shall be a person nominated by a committee
(hereinafter referred to as the Nominating Committee) consisting of
the Chairman of the Council of States, the Chief Justice of India and
the Speaker of ﬁ?e House of the People.

(3) Of the o\;her members—

(a) thlrteen shall be nominated by the Nominating Com-
mittee from a‘;nong the working journalists, of whom six shall be
editors of neWspapers and- the remaining seven shall be work-
ing ]ournahsts other than editors, so, however, that the number
of such edltora} and working journalists other than editors in rela-
tion to neWSpépers published in Indian languages shall, in either
case, be not less than three; '

(b) six s}%all be nominated by the Nominating Committee
from among persons who ' own or carry on the business of
management o‘if newspapers, of ‘whom—

4 .
(i) oné‘ each shall be a representative of big newspapers,
medium newspapers and small newspapers published in

Indian languages and

(i) one‘ each shall be a representative of big newspapers,
medium newspapers and small newspapers pubhshed in any
other 1anguake

(c) one shall\ be nominated by the Nominating Committee
from among pe‘rs 'ns who manage news adencies;

(d) three shall be persons having special knowledge ox
practical experlence in respect of education and science, law,
and literature and culture of whom respectively one shall be
nominated by the Umvermty Grants Commission, one by the Bar

" Council of India and|one by the Sahitya Academy;

(e) three shall be\ members of Parliament of whom two shall
be nominated by the Speaker from among members of the House
of the People and one ‘shall be nominated by the Chairman from

among members of the\Councﬂ of States:

§
|

Provided that no working journalist who owns; or carries on
the business of management . of any newspaper shall be ellglble for
nomination under clause (a):!

Provided further that not more than oiie person interested in- -
any newspaper or group of ne‘wspapels under the same control of
management ‘shall be eligible for nomination under clause (a) or
clause (b). \

Explanation—For the purstes of clause (b), a “newspaper”
shall be deemed to be— ‘z\ '

(i) “big newspaper” if the cxculatlon thereof exteeds fifty
thousand copies for each issue;’ :



Power
to re-
view
Aomina-
tiong
under
gertain
cases.

Amend-~
ment of
section
5.

6. In section 5 of the principal Act,--
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{ii) “medium newspaper” if the circulation thereof exceeds
fifteen thousand copies but does not exceed fifty thousand copies
for each 1ss e; ' i

(iit) “sm Il newspaper” if the circulation thereof does not
exceed fifteen\thousand copies for each issue.

(4) Before mal&ing,any nomination under. clause (a), clause (b)
or clause (c) of sub-section (3), the Nominating Committee shall, in
the prescribed manr}er, invite panels of names comprising twice the
number of members|to be nominated from such associations of per-
sons of the 0at9gone‘§ referred to in the said clause (a), clause (b)
or clause (c) as may \be notifled in this behalf by the Council:

Provided that until the Council riotifies any such association, the
Nominating Committed may nominate members {o represent any of
the categories referred |to in clause (a), clause (b) or clause (¢) of
sub-section (3) after co\nvultatlon with any such other association of
persons of the category \concemed or with such other individualg or
1nterests concerned as it tnmks fit.

. _

(5) Where any absoci?ation of persons referred to in sub-section
(4) fails to forward = panel of names when invited to do so under
that sub-section, the Ncmrhatmd Committee may invite such panels

- of names in the like mannér from any other association of persons
- of the category concerned or may nominate members after consulta-

tion with such other 1nd1v1duals or interests concerned as it thinks fit.

§
1

(6) Save as otherwise pl\fovided, no person sha-ll be eligible for

- nomination under clause (a), elause (b) or clause (c) of sub-section.

(3) unless his name is includéd in the panel of names under sub-
section (4) or sub-section (5),\as the case may be. \

(7) The names of persons npminated under this section shall be
forwarded to the Central Govermment and shall be notified by that
Government in the Official Gazet“ge and every such nomination shall
take effect from the date on Whlch\ it is so notified.

4A. Subject to such conditions s may be prescribed, the Nomi-
nating Committee shall have power\to review .any nomination made
by it on a representation made to 1\g by any association referred to
in sub-section (4) or sub-section (5)} of section 4 or by any person
aggrieved. by sucH nomination or othérwise.’.

i

\ )

- (¢) in sub-section (I4),— "‘-\ oo G
' }

- (i) for the words, figures and le§ters “until the 31st day of
March, 1970”, the words, figures, letters and brackets “until the
30th day of September, 1870 or until the Council is reconstituted
in accordance with the provisions of section 4 as amended by the
Press Couneil (Amendment) Act 197@, whichever is earher” shall
be substituted; P

Tp——
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(i) for the|words, figures and letters “before the 31st day of

March, 1970,”, the words, figures and letters “before the 30th day

“of September, 1970 or before the date on which the Council is re-
constituted, as t\n case may be,” shall be substituted;

(b) in sub—sec‘uo‘q (2), for the words, brackets and letters “cho-

sen as a member unYiQr clause (aj or clause (b)”, the words,

brackets and letters {‘nominated as a rnember under clause (a),

clauce (D) or clause (c"’ shall be substituted;

(¢) in sub- Sectloni (3), for the words, brackets and letter “cho-
sen under clause (d)’*&, the words, blacnets and letter “nominated
under clause (e}”, and for the word “chosen”, where it occurs for
ihe second time, the wor’ “nominated” shall be substituted;

(d) after sub- 3(3(‘161‘01'1 (3}, the following sub- sectlon shall be ‘in-
serted, namely: — ‘\

S H3AY A memﬁm shall be deemed to have vacated his seat
if he is absent wit \hout excuse, sufficient in the opinion of the
Council, from thr etla consecutive meetings of the Council.”;

(e) for sub-sectiong (5), (6) and (7), the following sub-sections
shall be substnu‘cu na hxely —

“(5) Any v.acanc;y arising under sub-section (2), sub-section
(3), sub-szotion (34) or sub-section (4) or otherwise shall be
filled, as soon as ma% be, by nomination made by the same autho-
rity by which and in the same manner in which the 1ember
Vacafmg office was nbmma ted and the member so nominated shall
holdl office for the 1}emammg period for which the member in
whnse place he is n?mmqted would have held office.

(6) A~ retiring member shall be eligible for re- nommatlon .
for not more than oné\ term.”

7. In section 7 of the princi bl Act, aftel the words “The Council”, the Amend-

« L o o meny of
words. “or any committee t A.eré\‘of shall be insgerted. section 7.

8. Section 8 of the principal ‘\Act shall be re-numbered as sub-section apend.
(1) thereof, and after sub-sectipn (1) as so re-numibered, the following ment of

fith-sections shall be inserted, m\amely — section 7.

“(2) The Council shall Have the power to co-opt as members of
any committee constituted whder sub-section (1} such other number
of persons, not being membels of the Council, as it thinks fit.

(3) Any such member s}\izall have the right to attend any meet-
ing of the committee on which he is so co-opted and to take part in
the discussions thereat, hut “h‘pﬁ not have the right to vote and shall
not be a member for any other purpose.”.

9. In section 12 of the prmmpa} Act,—

Amend-
ment of

(1) in sﬁ'b section (1), aft%r the word “newspapers”, the words Section 12,
“and news agenmes” shall be inberted

(2) in sub- sectmn 2),—

‘ ' (a) in clause (a) aftFT the word "newspapers”, the words
“and news agencies” shall be Inserted: :
’ f

|
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(b) in clause (b) and clause (c¢), after the word “news-
, papers”, wherever it occurs, the words “, news agencies” shall be
} inserted;
‘ , v (¢) for\clause (), the following clause shall be substituted,
? /o namely: — S '

“ ) \\’go keep under review cases of assistance received
by any n%wspaper or news agency in India from any foreign
source including such cases as are referred to it by the Cen-
tral Goverxment or are brought to its notice by any indivi-
dual, associét\:cion of persons or any other organisation:

Provided \{nhat nothing in this clause shall preclude the
Central Goverfiment from dealing with any case of assistance
received by a newspaper or news agency in India from any
foreign source i’{\l’l any other manner it thinks fit;”;

. (d) for clause (\Q), the following clause shall be substituted,

namely: — i

, \ :
‘(g) to undertake studies of foreign newspapers, includ-
ing those brought :\out by any Embassy or other representa-
tive in India of a foreign State, their circulation and impact.

Explanation.'——F}?r the purpose of this clause, the expres-
sion “foreign State” has the meaning assigned to it in section
87A of the Code of Civil Procedure, 1908;’;

(e) for clause (i), thé\following clause shall be substituted,

namely:— : \

“(1) to promote a proper functional relationship among
all classes of persons ené\aged in the production or publica-
tion of newspapers or in \pews agencies:

\ .

confer on the Council any f\gnctions in regard to disputes to
which the Industrial Disputéis Act, 1947, applies;”;

(f) in clause (j), after the w\ord “newspapers”, in both the
places where it occurs, the words Yor news agencies” shall be

1

inserted. \

\
- Amend- 10. In section 13 of the principal Act,— ‘3{ AR o
! ment of \ ;
: section 13.. (@) in sub-section (1) ,— \ - S e

|

(i) after the word “newspaper”, -vx;‘here it occurs for the first
and the second time, the words “or nev&\s agency” shall be insert-
ed; " \ :

\ |

(1) for the words “censure the nevs\i\\spaper, the editor or
journalist, as the case may be”, the Word§ “warn, admonish or
censure the newspaper, the news agency, the editor or the jour-

palist or disapprove the conduct of the edifor or the journalist,
as the case may be” shall be substituted; .

Provided that nothing i\n this clause shall be deemed to

5 o0f 1908.

14 of 1947.
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(b) aft

sub-section (1), the following sub-section shall be in-
serted, namely:-—

3 W “(1A) If the Council is of the opinion that it is necessary or
e expedient|in the public interest so to do, it may require any news-
paper to gublish therein in such manner as the Couneil thinks fit,
any particular relating to any inquiry under this section against
' a newspap\er or news agency, an editor or a journalist working
therein, including the name of such newspaper, news agency,

editor or journalist.”;

[ (©) in s'ub-‘$ection (3), after the words, brackets and figure
“under sub-sectipn (1)”, the words, brackets, figure and letter “or sub-
section (14), as*the case may be,” shall be inserted.

11. In section 14 of the principal Act, for sub-sections (1) and (2), the Amend-

following sub- sectlonsl shall be substituted, namely:— g‘;ﬁ{}ﬁ,;’fm_

“(1) For the purpose of performing its functions or bolding any
inquiry under this, Act, the Council shall have the same ' powers
throughout India a\s are vested in a civil court while trying a suit

5 of 1908, under the Code of leﬂ Procedure, 1908, in respect of the following
matfers, namely; — \

(@) summoni\ng and enforcing the attendance of persons and
examining them on oath;

(b) requiring \the discovery and production of documents,
(¢) receiving eV1dence on afﬁdav1ts,

- (d) requ1s1t10n1hg any public record or copies thereof from
any court or ofﬁce,

-(e) issuing commlssmns for the examination of w1tnesses or

A documents; |
1
-

) (f) any other ma‘tter which may be prescribed.

P W (2) Nothing in sub- se%:tlon (1) shall be deemed to compel any
newspaper, news agency, edltor or journalist to disclose the source of
any news or information pﬁbhshed by that newspaper or recelved or.
reported by that news agency, edltor or journalist.”.

12. In section 18 of the pr1n01pa1 Act— ‘ Amend-

__ ment of
' (a) after the words “qi-amdarr'l of newspapers”, the words “and section 18.

news agencies” shall be inserted;
(b) after the words “copi‘\es thereof”, the words and figures “to-
" gether with the statement of laccounts audited in the manner pres-
' eribed under section 19” shall \be inserted.

'13. After section 18 of the princifial Act, the following section shall be Inser-

inserted, namely:— . : | tion of
o i new sec-

\._\ tion 18A,
. : \ V
“18A. Without prejudice to thé provisions of section 18, the Coun- Interim
cil may prepare at any time durn\\g the course of a year, ~a report TePOrts. .
| giving a summary of such of its ad\tlvmeb during the year as it con- '
’ siders of public importance and copies thereof shall be forwarded to.

2112 Law--—6 - \

i
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‘ [ACT 6 OF 197
the Central Governinent and the Government shall cause-the same to
be laid before both

ouses of Parliament.”.
ng}letng% 14. In sub-section (2)i of section 22 of the principal Act,— e
section 22. “(a) in clause (a), after the words “may be invited under”, the
» words, brackets and figure “sub-section (4) or” shall be inserted;
(b) after clause \(a), the following clause shall be inserted,
namely:— - .
“(aa) the con\iitions subject to which, and the manner in
; which, a representation for review of a nomination may be
i made;”; (
o (c) after clause (g), the following clause shall be inserted,
namely: — | ‘ S
“{(cc) matters're\ferred to in clause (f) of sub-section (1) of
section 14 which ma§\ be prescribed;”.
Amend- 15. In section 23 of the priﬁcipal Act,—
ment of
section 23.

FTes
T

(a) in clause (a), after the words “meetings of the Council”,
the words “or any committee thereof” shall be inserted;

(b) after clause (c), tf}e following clauses shall be inserted,
~ namely;i— : }

\ B

“(d) delegating to the Chairman or the Secretary, subject to
such conditions as it may\ think fit to impose, any of its powers
‘under sub-section (3) of s.,\ction 16;

(e) any other matter for which under this Act provision may
be made by regulations:”.
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